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Present 3 Hon'ble Mr, D. Purkayastha, Judicial Member

1, UNION OF INDIA THROUGH THE
SECRETARY, MINISTRY OF URBAN
DEVELOPMENT, NEW DELHI.

%, THE CHIEF ENGINEER(E.Z.),
CINTRAL PUBLIC WORKS DEVELOPMENT
CALCUTTA.

3, THE SUPERINTENDING mqmsm,
CALCUTTA, CENTRAL CIRCLE No.II,
CoPeWoDs , CALCUTTA.

4, THE BXECUTIVE ENGINEER,
I). C‘ n‘ NO.I’ COP‘ W. Do ’ CMJCUTTA.

'+ 5, THE SUPERINTENDING ENGINZER,
CO=ORDINATION: CIRCLE (E.2.),
CePoWe Do, CALCUTTA,
Vs
GUJ ESWARI, DEVI & ANR.
For the applicants s Mr, S.K, Dutta, comsel(respondents in 0,a,)

For the opposite party s Mr, P, Chatterj ee, counsel
Ms. U, Bhattacharjee, counsel

w | - Q:dar._qn_.._ﬁm.za

~ ~ QRDER . -
Heard 1d. vcansel of both lthe parties. Mr, Dutta appears

oﬁ behalf of the fe_gpondenb-applicant who sought for extension
of time for consideration of the case of the applicant(respdt.
in 0,A,) oh the gmund i:hat after receipt of the order the
Chief gngineer(Easiem Zone), GPeWeDs, Calcutta' refé#red the

| mat«té to the Director General for optnion on 14.10. 98, but..
‘ei11 date no reply has been received by the office of the

: (Easterm Zone)
Chief Engineer/ G P.W.Ds, Calcutta,

Contde.e?2



-

2, Mr. Chatterjee alongwith Ms. Bhattacharjee submitg

e

that the very purpose of the appointment on compassionaté
ground is going to be frustrated due to laches and omission
- on the part of the applicants(respondent in 0,A,) despite
| clear opinicn given in the order dated 9.6.,98, Applicants

(respdts in 0,a,)
éurmecessarily referred the matter to the Director General

t’j M“l ’
for opinion, If'ﬁﬁﬁt_’c&a‘t the reasons for non-appointment

has been turned on by the Tribunal as disclesed in the earlier

reply submdited before this Tribmal by the respondents(in 0,4,)
A W/k«(
3. In the aforesaid circmnstances, it was never stated by

the respondents(in O,A,) in the counter reply to the 0,A, that
opinion of the Director Général was required for the purpose
of appointment on compassionate gfounds. So, the earlier
status when the mattér was disp:osed of b'yvthe Tribunal on
0,6,58 cannot bé }disturbed by the applicax;t respondents now.
So, the conduct of the resﬁondents(in O.A.). does not speak
well for the purpose of in!plernentétj-on of tﬁe judgrneht of

this Tribpnal.

4, However, a last chance is given to the respondent-.
applicant to consider tiae caée of the applicant for the purpose
of appointment as per observation made in the O.A, without
 adding new grounds for rejection within two month from today.
Accordingly the M,A, is disposed of,

5. No order is passed as to costs.
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( D, PURKAYAS‘II
MEMBER(J)




